
Subject:-Litigation Reforms and effective monitoring of Litigation in Union territory of
Jammu and Kashmir-Appointment of Officer In charge ( o IC )Litigation.

Copy to the:

Sanction is hereby accorded to the appointment of Officer's of Finance
Department as Officer Incharge (OIC) Litigation for the cases mentioned in
annexure to this Government Order including Contempt Petition, i f any, pending
before Hon'ble High Court of J&K and Ladakh /Central Administrative Tribunal
or any other forum.

2.
3

The ternms and conditions of appointment of the OIC shall be governed by the
provisions of Government Order No.1673-JK (LD) of 2021 dated 24.03.202 1.

No: -LAW-OIC /07 /2025

4

5

Department o f Law, Justice and Parliamentary Affa i rs

6.

1. Learned Advocate General, J&K.

7 .

G o v e r n m e n t o f J a m m u and K a s h m i r

G O V E R N M E N T O R D E R N O : - 9 0 2 5 - J K ( L D ) of 2025

D A T E D : - 29 - 2 0 2 5

8.

By order of Government of Jammu and Kashmir.

C i v i l Secretar iat

S r i n a g a r / J a m m u

Principal Secretary to Hon'ble Lieutenant Governor, Raj Bhawan.

0 7 -

Joint Secretary (J&K), Ministry of Home Affairs, Government of India.

Law Officer concerned

Registrar General., High Court ofJ&K and Ladakh, Jammu/Srinagar.

Director Litigation, Srinagar/ Jammu.

Principal Secretary to Hon'ble ChiefJustice, High Court ofJ&K and Ladakh.

Principal Secretary to Government, Finance Department.

9. Officer In Charge Litigation(OIC).

11. Private Secretary to Secretary Law.

12. Incharge Website.

Sd/

(Acha l Sethi)
Secretary to Government

Dated:- 29- 07 - 2025

13. Government Order file.
14. Concerned file.

10. Private Secretary to ChiefSecretary for information of Chief Secretary.

297:25
(Reyaz AliBhat)

Deputy Legal Remembrancer



Annexureto the Government Order No. 9025 - J K (LD) of 2025dated 29.07.2025.

S . N o .

1 .

2.

T i t l e o f the Case

Case titled Noor Mohammad Dar &

Others Versus U.T of J&K &

Others in WP (C) No. 1095/2022.

|Case titled Mohammad Amin Waza

V/S U.T o f J&K and Ors. in WP

(C) No. 684/2024.

O I C

M r . Suha i lA h m a d M a l i k , Execut ive

O f f c e r , M u n i c i p a l Commi t t ee , A n a n t n a g
( E m a i l : eomcanan tnag@gma i l . com,

M o b i l e : 9469469458).

M r . Z a m e e r A l i , Ass i s tan t L a b o u r

C o m m i s s i o n e r , c u r r e n t l y h o l d i n g

a d d i t i o n a l cha rge as E x e c u t i v e Of f i ce r ,

M u n i c i p a l C o m m i t t e e , B e e r w a h (Contac t :
8715048320, E m a i l :

eomcbeerwah@gma i l . com)


